FORM A

PUBLIC ANNOUNCEMENT
(Under Regulation 6 of the Insolvency and Bankruptcy Board of India (Insolvency
Resolution Process for Corporate Persons) Regulations, 2016)

FOR THE ATTENTION OF THE CREDITORS OF PREMIER PROTEINS LIMITED

RELEVANT PARTICULARS

1. | Name of corporate debtor Premier Proteins Limited

2. | Date of incorporation of corporate debtor 27-03-1986

3. | Authority under which corporate debtor is
incorporated / registered ROC Gwalior

4. | Corporate Identity No. / Limited Liability | U15141MP1986PLC003345
Identification No. of corporate debtor

5. | Address of the registered office and principal | 45/47-A Industrial Area No.l A.B.Road,
office (if any) of corporate debtor Dewas, Madhya Pradesh, India, 455001

6. | Insolvency commencement date in respect of | Date of order: 28-08-2025
corporate debtor (Order uploaded at NCLT website on 01-

09-2025)

7. | Estimated date of closure of insolvency resolution | 28-02-2026
process (180 Days from the date of receipt of

order)

8. | Name and registration number of the insolvency | Name: Mr. Navin Khandelwal
professional acting as interim resolution | Registration No.: IBBI/IPA-001/IP-
professional P00703/2017-2018/11301

9. Address and e-mail of the interim resolution | Address: 206, Navneet Plaza, Old Palasia,
professional, as registered with the Board Indore 452018.

E-mail: navink25@yahoo.com
10. | Address and e-mail to be used for correspondence | Address: 206, Navneet Plaza, Old Palasia,
with the interim resolution professional Indore 452018.
E-mail: ibc.proteins@gmail.com
11. | Last date for submission of claims 15-09-2025
(14 days from the date of order received by
IRP)

12. | Classes of creditors, if any, under clause (b) of sub- | Based on limited information, there is no
section (6A) of section 21, ascertained by the | class of creditor u/s 21(6A)(b) of IBC 2016
interim resolution professional

13. | Names of Insolvency Professionals identified to | Not Applicable
act as Authorised Representative of creditors in a
class (Three names for each class)

14. | (a) Relevant Forms and (a) Weblink:

(b) Details of authorized representatives https://ibbi.gov.in/en/home/downloads
are available at: Physical Address: As per Point 10.
(b) Not Applicable as per information
available with IRP till date

Notice is hereby given that the National Company Law Tribunal has &z
commencement of a corporate insolvency resolution process of the Premier Pygiei
on 28-08-2025 (order uploaded at NCLT website on 01-09-2025) s




The creditors of Premier Proteins Limited, are hereby called upon to submit their claims with
proof on or before 15-09-2025 to the interim resolution professional at the address mentioned
against entry No. 10.

The financial creditors shall submit their claims with proof by electronic means only. All other
creditors may submit the claims with proof in person, by post or by electronic means.

A financial creditor belonging to a class, as listed against the entry No. 12, shall indicate its
choice of authorised representative from among the three insolvency professionals listed
against entry No.13 to act as authorised representative of the class in Form CA.

Interim Resolution P10feS§«-HB§ ]
IBBI/IPA-001/1P-P00703/2017-2018/11301
AFA valid till 31.12.2025

Date: 03-09-2025

Place: Indore
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Prayers onHold

Talking abowt
theelephantin
theroom - that's
whatIndian
expartersstung
by LIS tariffs
weredolngat
the Bamzsh pujasorganised by
topministers inNew Delhl. The
ask— aballout package. These
inwvited guests simply wanted to
make the most of the facetima
with the decision makers, and
withallthe uncertalnty, itjust
could not waltuntll Indiaand
theUsfinalised abilateral trade
agreement.

- Empty Boast
Thisself-styled
high-end man-
aged workspace
firmhasbeen
struggling to
crackthe NCR

133 oL
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43

so they had to surrender S0% of
the space they had rented Ina
posh bulldingin the national
capltal. The punchiothe gutis
that they reported|y spent more
doughat the launchof this
space than what they have been
gettingasthemanthly rent.
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ACCEPTS PRICING PROPOSED FOR SATELLITE SPECTRUM

DoT Rejects Trai Plan to Charge

‘Paltry’ 7500 Urb

Alsojunks Trai'sidea
of using Digital Bharat
Nidhi to subsidise
satellite terminals

Kiran Rathee

New Delhi: The telecom depart-
ment has rejected the regulator’s
proposal that secks to charge sat-
com companies an additional $500
annually per urban subscriber
help prioritise rural mollouts, offici-
alsaware of thedetails toldET.

The department has sought toun-
derstand the rationale behind thefi-
gures suggested by the industry re-
gulator, although it has accepted the
pricing proposed by Telecom Regu-
latory Authority of India (Trai) for
satellite spectrum.

The department has also rejec-
ted Trai®s proposal of using Digi-
tal Bharat Widhi (DBN), or erst-
while USO fund, to subsidise sa-
tellite terminals

“The DoT does not understand
how a paltry 7500 will prioritise
the rural areas for the satellite
aperators,” an officialtold ET, as-
kingnottobenamed.

SKy is the Limit
DCC to review Trai proposals soon
Back reference | Trai has proposad
will be sent
10 Trai after
DOC meeting

aliocation of
satcom spectrum

Fee pegged at
4% of AGR, with
noupfront

distinction payment

seen as hard

toimplement

The DoT willnow send a back refe-
rence to the repulator and ask it to
havea reloak, officials added.

“The proposal
of charging 00
as afixed charge
annually (24166
per. month) for
urban  satcom

consumers Is dif

a ficult to imple-

:anl:rw.gmnand ment, verify and

Inae audit,” said a se-
revenuesTorgovt ... offieial

Further, the official added that the
Do'Tdoesnt understand the rationa-
Ie how an additional ¥500 per year
per urban subscriber will achieve

the objective of providing connecti-
vityinruralaress,

Trai has proposed administrative
allocation of sateom spectrum fora
fee pogged at 4% of adjusted gross
revenue (AGR), with noupfront pay-
ment. Sateom companies offering
services in urban aress would have
to shell out an additional Rs 500 per
subscriberannually, but nothing for
rural users.

The regulator hassaid that the ad-
ditienal amount for ATEAS Wi
uld inventivize the sateam firms to
offer services in rural areas.

PRICING REVIEW
The DoT, however believes thatthe

Satcom Levy

fixed charge of #500for urban are-
agneeds tobe reoxaminedbased
on the overall expected pri-
cing of satcom services for
desired results.
I" The Digltal Communica-
tions Commission (DCC),
which is the highest deci-
sion-making body of DoT, is
set to take up the Trai propo-
salson sateom soon, The refe-
rence back to the regulator on
vertain proposals will be sent af-
ter the DCC meeting,

On the regulator’s proposal of
using DBN to subsidize satellite
terminals, the DoT feels there is 1i
mited] space to sanction any new
project. “Also, the DBN is already
funding projects to connect the ru-
ral and remote areas, and its rules
do not allow any direct benefit
transfer as proposed by Tral,” one
of theofficialssaid.

The regulater had proposed to
disburse subsidy from the DBN,
eitherasalumpsum payment orin
installments, to fund satellite ter-
minals that cost in the range of
£20,000 to #50,000, in a hid to hoost
adoption

Interms of interference iss

suesal-
50, the DoT believes thatall players
should have to collaborate in futu-
re also and mere following the ITU
regulations may not be encugh.

Waorsestlll, tain’t
Incationsare faring any better.

Lol
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Privy to the whispers In pawer
corridors or julcy tips onndia inc?
Do share with us at

etsults sayings@timesofindia.com

2 W AISATS Firstto Get

‘DGCA Safety Clearance

MUMBAI Airindia SATS
Airport Services (AISATS)

R

€3
FS

has become the first
=Bround handlingcompany in India to
“receive the Directorate General of
T2~=Civil Avlation's (DGCA) newly manda-
~ted Safety Clearance. The certifica-
P =tion, issued under Civil Avlation
w1 -Regquirements {CAR), aligns India's
—=ground handlingstandards with
Zinternational Civil AviationOrganiza-
& -tion (ICAD) norms, making India only
—the second country to formally regula-
E_:tethissegmem.TheDE.I:A‘snew rules
Zrequire ground handiers todemanst-
“rate Safety Management Systems,
g_iauuoimaccountahle and safety
~managers, conduct recurrent staff
;ualnlng andensureinfrastructure
t8=readiness, AISATS was awarded
=Safety ClearanceCertificate No.
~CHSP/OD1 after detailed documenta
& -tion reviews and inspections across its
—stations.-0ur bureau
<M Maruti Suzuki Sees 6%
~Dropin Aug Production
= HEW DELHI Maruti Suzuki
India’s production declined
B year-on-year in August
—as the company adjusted vehicle
“rallout tomarketdemand, as pera
__EreguIamwﬂlmgThemunlry's largest
searmaker rolled out 158,202 units
=from its production sites acrossthe
C3_“rountry lastmonth, as compared with
168,953 Units in August 2024,

Alphabet Ramps Up Pixel Phone Production in India

Move part of strategy
to de-risk production
inthe tariff regime

Writankar Mukherjee

Kolkata: Alphabel is expanding
production of Google Plxel smartp-
hones in India, including mc ]zltesl
flapship Plxel 10Seris, b

dlucts, they said,

These vendors currently assemble
the Pixel 8a model, with Alphabet
likely to phiase out production of ol-
der models.

Alphabet did not respond to an
emall query.

“The initial launch 1ot of Pixel 10
Serles has been Imported from Tai
wan. However, company officialsha-
ve had meetings with their produe-
tion partners in India and also ne-
wer poli_'nrm.l pm'lm'rs to expantd
& NEw mo-

ting exports of these devices, 'I'm
move is aimed at derisking manu-
facturing under US president Do
nald Trump's tariff regime, saidtwo
senior industry execotives,

The US technology giant is in ad-
vanced talks for the latest model and
export handset assembly with its
two existing vendors in India—Fox-
conn and Dizon Technologies—and
newer potential suppliers such as
Micromax-owned Bhagwatl Pro-

del amd exports,” said an executive
aware of the plans. The company
started selling Pixel 10 Series late
August,

He zaid older models like Pixel 8
werealso imported from Taiwan re-
cently as there is no local produe-
tion, At its peak, the vendors in In-
dia produced  70,000:60,000 Pixel
handsots per month, The Plxel
smartphones are positioned in the
preminmsegment.

Applied Materials Signs
Office Lease Dealin B'luru

sobiaknan

Bengaluru: In a major boost to
Bengalura's commercial real es-
tate market, Applied Materials
India, the local arm nf the Cali-

tal rental outgo to nearly THES
crore over the term. The cont-
ract includes a 13% escalation
every three vears and a deposit
of 2358 crore. Applied Materials
also holds a hard option to lease
up to 3 lakh sq ft In Tower 8

fornia-h tered
ductor equipment major, has sig
nedafreshlease forover Blakhsq
ftat the International Tech Park
Bengaluru(ITPRE)

c\ccordmg o a registered lease

shared by Propstack

the agreement cavers the ITPR
Endeavour (MTB 6) tower. span-
ning G + 15 floors with a charge-
able area of over 8 lakhsg ft. The
lease starts on April 1, 2025, and
runs for 10 years,

The tenant will pay a monthly
rent of ¥74 per sqft, takingits to-

which is for comple-
tion by October 2027, the docu-
ment mentioned.

Applied Materials did not re-
spond to ETs querieson the lease
till presstime Tuesday

The real estate investments
align with the firm’s plan to ex-
pand its engineering infrastruc-
ture. Applied Materials India has
announced plans o establish a
new semiconductor R&D facility
in Bengaluru, dubbed the Inno
vation Center for Semiconductor
Manufacturing (ICSM),

A second executive said Alphabet
is looking to start exports from In-
dia hile they have not yet indica-
ted which markets will becatered to
from India, if Apple is exporting to
the US from India in such a big way
it Is quite possible some of Alphs-
bet's Pixel exports will befor the US
aswell" hesaid

The canpany is also pushing sales
In India, having appointed 18 distrl-
butars, selling through large format
retail stores such as Reliance Digi-
tal, Croma, Sangeetha Mobiles, and
Poarvika, among others. There are
aver 2000 multihrand small stores
selling these handsets, including in
smaller fowns, 1thas beena vearsin-
o2 Alphabet started producing the
Google Pixel smartphones in india
as Iocal production redured the duty
impact G-
petitive with Apple’s iPhone and
Samsung's premium Galaxy mo-
dels. Tndia levies 16.5% import duti-
o5 on smartphanes.

LU

I.ogll'l

Takks cngoing
with Faxconn, nrudu:llm
Dixon,and | reduces
Bhagwati | importduty
Products | impact
Vistnam & | Smarfphones
largest Pieel | exported o
us from India

production
g Dase

Falzan Haldar
New Delhi: Thefirstofficial

Jawaharlal Nehru—on 17 York
Road {now Motilal Nehro Marg)
in the Lutyens’ Bungalow Zone
(LBZ)— islikely to seeanew
ownet soor, in thecostliest
residential property deal inthe
ecountry, sald two peaple with
knowledge of the matter,

While the owners were asking
for 1,400 crore for the 14,973
square-metre property, abusi-
nessman withastrong presence
in the domesticbeverage in-
dustry has elosed thedeal for
about 7110 crore, they said,

Aleading law firm has issueda
public notice asthe final step in

residence of late Prime Minister

theprocessof due diligence.
“Ourelient isdesirons of e
quiring residential pmpcl ty
situated at Plot No, 5, Block No, 14,
17, Motilal Nehru Marg (formerly
York Road), New Delhi—ad-

PRIME LOCATION

Mohit Bhalla

New Delhi: India's galloping eco-
namy, already the second blggest
offers a $25-30 billion im-
port substitutlon opportunity in
the chemicals sector, Ashish Bha-
rat Ram, SRF's chairman and ma-
nagin F.'d1rocmr. told ET.

Such major investments into lo-
cal capacity building were earli-
er unviable in a smaller and less
diversified economy, but the cur-
rent demand base supports the
business case for local invest-
ments onthese chemicals hither
toimported, A5 a $2-trillion eco-
nomy, there are certain chemi-
cals where it would not have ma-
de sense to put up capacity to
compete with China. We would
not be ableto consume more than
20-30% of it," Bharat Ram said.
“Today, as India has become a §4-
trillion economy, India éan look
to invest in these plants asanim-
port substitution opporiunity
since we have now developed the
scale to consume a majority of
thisoutput.”

The opportunity is substantial,
hesat

e bu!ww.- that the import sub-
stitution apportunity could be in
the §25-30 billion range,” he said
“This does not inclhude the hydro-
carban value-chain.”

He said chemicals that are used
in household consumption items
could be produced locally.

"Even for basic end-products
surh as shampoos, soaps, ele., a
significant portion of the chemi-
cal Intermediates are mported
fromChing ™ he said.

Bharat Ram Is a

HOME-MADE CONCOCTION Country has built :
scale ta absorb bulk of output: Chairman =

India Has a Big Import
Substitution Opportunity:
in Chemicals Sector: SRF

(‘ Even for basic

=% end-productssuch
asshampoos, soaps,
etc., asignificant por-
tion of the chemical
intermediates areim-
ported from China

SHISHBHARAT RAM
Chairman, SRF

COMPANY PHOT

70% of revenue in 2005 but now
ibutes 1518% share of the =1

' sail Bharat Ram
“Spock v chemieals is now thy
company’s largest and most pro —&

fitable businese, " hesald.
SRF suppliesactive Ingredient

't:euhhn 31 T hllllDI’J mm.e
It s the d lherof re- =

Lala Shri Ram of Delhi {"Iulh u.mi
General Mills (DCM) fame.

WINDOW OF OPPORTUNITY
SRIFis workingon the opportuni-
tv for import substitution. Bha-
rat Ram hinted,

“Ower the next -5 years, a lot of
stments of ours will come in

SRI" has changed its business
mix over the past two decades,
While it was known mainly as a
technical textiles manufacturer
supplying tyre cordithas now fo-

frigerant gases in the domestic =
market for the room air conditio- =0
nersegment. £
Thecompany'sother key planis ©
its new tie-up with Chemours
spinoff from chemicals major
DuPant, :
“We have announced a tieup= o
with Chemours, They are the= ™
gold standard in fluorapolymers.
1t's probably the most versatile
and stable polymer that exists. Ir
a lot of high heat application
r\n(l sensitive applications flue- =
mpczlymnrs are used such as in —

[
o™

!‘El_\i‘dll'ld bip way intc
“Technical textile used to be

Nehru's First Official Residence Sold for L1k cr

The Lutyens' Delhi property bought by a top businessman in local beverage sector

family from Rajasthan.

“Given itsprime location, VIP
stamusand huge area, it is among
themostsoughtafter assets, but
due tothe pricing, only a few billio-
nairescan buy it The due diligence
was going onfora yearand is
believed to have reached its conchi-
sion,"” said oneof the persons, who
didnot wish to be identified.

Any person claiming any right or
title with respect to thesaid
property may inform s inwri-
ting with documentary proof
within 7days. failing which it
shallbe presumed that no adverse

Thetotalland area of the property is
around 3.7 acres, of which about
24,0005sqftis developed

meastring 14,973,363 sy mirs—
and for the same, we are investi-
gating the title of the current
ownersof the said property, Raj
Kumari Kackarand Bina Rani

thtle or pight of any nature what-
soeverexists inrespect
said property,” the notice said

Raj Kumari Kackarand Bina
Ranibelong to anerstwhile royal

the industry and =
batteries," he said

POST DREAM11 EXIT
Dream1lended
itsassociationafter
govt's banonmon-
ey-based gaming
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ANJANI FINANCE LIMITED
CIN : L65910MP1989PLC032799
Regd. Off.: The Agarwal Corporate House, 5th Floor, 1, Sanjana Park,
Bicholi Mardana Road, Indore-452 010 (M.P.) Contact: 0731-4949699
Website: Anjanifin.com, E-mail: Anjanifin@rediffmail.com

NOTICE OF 36" ANNUAL GENERAL MEETING
TO BE HELD THROUGH VIDEO CONFERENCING/
OTHER AUDIO VISUAL MEANS

NOTICE is hereby given that the 36" Annual General Meeting (AGM) of
the Company will be held on Tuesday, 30" day of September, 2025 at
3:00 p.m. IST through Video Conferencing / Other Audio Visual Means
("VCIOAVM") in compliance with the applicable provisions of the
Companies Act, 2013 read with the General Circular Nos. 14/2020 dated
April 8, 2020, 17/2020 dated April 13, 2020, 20/2020 dated May 5, 2020,
22/2020 dated June 15, 2020, 33/2020 dated September 28, 2020, 39/2020
dated December 31, 2020, 02/2021 dated January 30, 2021, 2/2022 dated
May 5, 2022 and 10/2022 dated December 28, 2022 and subsequently
Circulars issued in this regard, the latest being 09/2024 dated September
19, 2024 issued by Ministry of Corporate Affairs ("MCA Circulars") and
Master Circular No. SEBI/HO/CFD/PoD2/CIR/P/0155 dated November 11,
2024 issued by the Securities and Exchange Board of India ("SEBI Master
Circular), permitting the holding of AGM through VC/OAVM without
physical presence of members at a common venue. Members will be
provided with a facility to attend the AGM through electronic platiorm
entral Depository India) Limited (CDSL).
In compliance with the above Circulars, electronic copies of the Notice of
AGM and Annual Report for the Financial Year 2024-25 will be sent to all the
Shareholders whose e-mail addresses are registered with the Company /
Depository Participant(s). If you have not registered your e-mail address
with the Company / Depository Participant(s) you may please follow below
for ing / updating your e-mail addresses:
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Please send a request to the Company / Registrar and Share
Transfer Agent providing Folio No. Name of Shareholder,
Scanned Copy of the Share Certificate (front and back),
self attested copy of PAN Card and any of Driving License,
Election Identity Card, Aadhar Card and Passport for
registering e-mail address.

Please contact your Depository Participant (DP) and register
your e-mail address and bank account details as per process
‘advised by your DP.

Members may note that the Notice of 36" AGM and the Annual Report for the
Financial Year 2024-25 will be avaxlable on the Company's website at

rjani_Final_BS_2025.pdf and
website of the Stock Exchanges i.e. BSE Limited at www.bseindia.com.
The Notice of 36" AGM will also be available on the website of CDSL at
www.evotingindia.com
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Demat
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T will h ity to cast their vote i onthe
businesses satoutn the AGM Notcsthrough remote e-votng/ e-vong
during the AGM. The detailed p t

the AGM by Members holding shares in physical mode and members, who
have not registered their e-mail ID with the Company, will be provided in the
AGM Notice.

Members please note that SEBI, Vide its Master Circular No.
SEBI/HO/MIRSD/POD-1/P/CIR/2024/37 dated May 7, 2024, by
rescinding earlier Circulars, has mandated Members holding shares in
physical form to submit PAN, nomination, contact details, bank account
details and specimen signature in specified forms. Members may
access _1.pdf or




